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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 665 of 2023

Nirmal Singh Chahal

...... Applicant
Versus
State of Punjab & Ors.
..... Respondents
INDEX
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1. Status / action taken report filed on the behalf of respondent
no. 1 and 2 by respondent no. 2/Ms. Punamdeep Kaur, IAS, 1-6
Deputy Commissioner, Faridkot in compliance to order dated
24.02.2026.

o

Annexure A
A copy of letter no. 144 CEA dated 03.03.2026 regarding v
constitution of committee of officers to check encroachment

of green belt.

3 Annexure B
A copy of letter no. 156/CEA dated 06.03.2026 regarding 8
directions issued to Bathinda Development Authority for
constitution of RWA.

4 Annexure C
A copy of letter no. no.276 dated 17.03.2026 alongwith 9-23

report of the committee of officers.

5 Annexure D
A copy of letter no. 177/CEA dated 25.03.2026 with
directions to the concerned departments to take action on 24.-97
encroachment.

6 Annexure E

A copy of letter no.123 dated 01.04.2026 alongwith report of 28-33
the committee of officers regarding report on removal of
encroachment.
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6 Annexure-F
A copy of letter no. ACA/BDA/BTI/2026/1477 dated
01.04.2026 regarding compliance report submitted by
Bathinda Development Authority.
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Date: 04.04.2026 Punamdeep Kaur, IAS

Deputy Comimissioner, Faridkot

Place: Faridkot
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 665 of 2023

Nirmal Singh Chahal

...... Applicant
Versus

State of Punjab & Ors.

..... Respondents

Status / action taken report filed on the behalf of respondent no. 1
and 2 by respondent no. 2/Ms. Punamdeep Kaur, IAS, Deputy Commissioner,
Faridkot in compliance to order dated 24.02.2026.

I, the above-named deponent, do hereby, solemnly affirm and state
as under:-

Respectfully Showeth

1) That considering the submission made by the applicant that part of green
belt has been encroached upon by the owner of Shahi Haveli, this Hon'ble
Tribunal was pleased to pass an order dated 24.02.2026 thereby directing
the District Magistrate, Bathinda and Pollution Control Board to issue
appropriate directions for constitution of RWAs, if not already constituted in
respect to all residential and commercial properties. Further, it was also
directed to initiate appropriate proceedings for demolition of unauthorized
constructions/removal of encroachment immediately on receipt of report of
Regional Officer, PPCB regarding encroachment on green belt. In this regard,
para no. 15, 16, 17, 18 and 19 of the order dated 24.02.2026 is reproduced

below for kind perusal and reference.
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2)

" 15. The District Magistrate, Bathinda and Punjab Pollution
Control Board are directed to issue appropriate directions for
constitution of RWAs if not already constituted in respect to
all residential and commercial properties. The completion
certificate, if any, issued to respondent no. 4 will be subject
to compliance by respondent no. 4 with its statutory and

contractual obligations.

16. The affidavits as directed above may be filed at least
one day before the next date of hearing fixed.

17. In the course of hearing, the Applicant has submitted
that the part of green belt has been encroached upon by the
owner of Shahi Haveli.

18. The Regional Officer, PPCB is directed to visit the site of
the green belt and to submit his report regarding
encroachment on green belt. In the eventuality of any
encroachment being found, the Regional Officer, PPCB shall
sent copy of the report to the District Magistrate cum Deputy
Commissioner, Bathinda who shall initiate appropriate
proceedings for demolition of unauthorized
constructions/removal of encroachment immediately on
receipt thereof and file his action taken report at least before

one day before the next date of hearing fixed.

19. The District Magistrate cum Deputy Commissioner,
Bathinda and Superintendent of Police, Bathinda are
directed to provide requisite assistance to the Applicant."

That in pursuance to order dated 24.02.2026 of the Hon'ble National Green
Tribunal, vide order no. 144 CEA dated 03.03.2026 a committee was
constituted of the following officers to assist the Regional Officer, Punjab
Pollution Control Board, Faridkot with direction to submit report regarding
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the encroachment of green belt. A copy of the said order was circulated to
all the concerned officers of Faridkot. A copy of letter no. 144 CEA dated
03.03.2026 is enclosed herewith as Annexure-A.

That in pursuance to order dated 24.02.2026 of the Hon'ble National Green
Tribunal vide order no. 156/CEA dated 06.03.2026, has directed Chief
Administrator, Bathinda Development Authority, Bathinda to constitute
RWAs as per the relevant provisions of the law and to comply with the
directions of the Hon'ble Tribunal. A copy of letter no. 156/CEA dated
06.03.2026 is enclosed herewith as Annexure-B.

That the committee of officers comprising of the Environmental Engineer,
Punjab Pollution Control Board, Faridkot, Deputy Superintendent of Police,
Faridkot, District Town Planner, Faridkot and Tehsildar Faridkot had visited
the site of the project on 05.03.2026 (Farid Enclave 1 and II) and submitted

its report vide letter no. 276 dated 17.03.2026 with the following
recommendations.

1. Encroachment over an area of 876.35 sq. feet of the park
(in front of SCO's numbered 19 to 24) by Hotel Shahi Haveli
(M/s Farid Enclave Phase II), the measurements of which
are given below:

i) Entrance to Hotel Shahi Haveli- 8ft x 40 ft: The
entrance path may be closed along with the removal of
hoarding structure of Hotel Shahi Haveli to restore the
integrity of the park.

ii) Toilets for Men and Women — 28.5 ft x 11.10 ft: Are
used as a public utility.

iii) Passage provided for toilets — 6ft x 40 ft: Is used to
access the public toilets.

2. A committee comprising of the officers/officials of BDA with
members of residents of Colony (Farid Enclave I & II) may
be constituted to ensure that the green area of the
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residential colony (Farid Enclave I & II) is not encroached
upon by anyone in future.

A copy of letter no.276 dated 17.03.2026 alongwith report of the
committee of officers is enclosed herewith as Annexure-C.

5) That in order to take necessary action as per the recommendations of the
visiting committee submitted vide letter no. 276 dated 17.03.2026, a
meeting of stake holder departments was convened on 24.03.2026, wherein
following directions were issued to the concerned departments:

a) The encroachment pertaining to the entry gate along with
the hoarding to be removed. Action to be taken by
committee constituted consisting of ADC(G), BDA, DTP,
Faridkot, EE, PPCB, Faridkot and Police authorities as
members. The exercise to be completed on or by 1st
April,2026.

b) To demarcate and enclose the boundary of the park in front
of Hotel Shahi Haveli via plantation/wired mesh/or any other
feasible method to block entrance access to Hotel Shahi
Haveli through the said park to restore the integrity of the
park. -Action to be taken by BDA

c) To take the possession of public toilets inside park and
declare it as a public utility. — BDA and later to be handed
over to the RWA

d) Toissue appropriate directions/ measures for constitution of
RWAs if not already constituted in respect to all residential
and commercial properties and submit report to this office
within 3 days. — Action by BDA

e) To provide requisite police help- Action by SSP, Faridkot.

A copy of letter no. 177/CEA dated 25.03.2026 with directions to the
concerned departments is enclosed herewith as Annexure-D.
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That the committee of officers comprising the Additional Deputy
Commissioner (G), Faridkot; Additional Chief Administrator, Bathinda
Development Authority, Bathinda; Deputy Superintendent of Palice,
Faridkot; District Town Planner, Faridkot and Environmental Engineer,
Punjab Pollution Control Board, Faridkot have submitted their report vide
letter no. 123 dated 01.04.2026 that the encroachment has been removed

by the encroacher at its own level.

A copy of letter no.123 dated 01.04.2026 alongwith report of the

committee of officers is enclosed herewith as Annexure-E.

That Bathinda Development Authority, Bathinda vide its letter no.
ACA/BDA/BTI/2026/1477 dated 01.04.2026 has submitted copy of
compliance in regard to the Hon'ble Tribunal orders dated 24.02.2026. The

detail of compliance submitted is as under:-

1. This office has issued directions for formation of RWA to promoter
and Residents of above said colony under section 17(A) of PAPRA
Act.The concerned Welfare Society and the promoter have
submitted their responses to the same and the formation of the
Resident Welfare Association (RWA) is under process.

2. Regarding the issue of encroachment of green belt, necessary
action has been done by carrying out plantation and wiring work
and possession of park is with BDA.

3. Manning has been carried out in front of the washrooms.

A copy of letter no. ACA/BDA/BTI/2026/1477 dated 01.04.2026
regarding compliance report submitted by Bathinda Development Authority

is enclosed herewith as Annexure-F.
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8) That the deponent may kindly be allowed to place on record the Status /

Action Taken Report in compliance to order dated 24.02.2026 of this Hon'ble
Tribunal.

Date: 04.04.2026

Deputy Commissioner, Faridkot
Place: Faridkot

Verification:

I, the deponent above named, do hereby verify and state that the contents
of the above affidavit are true and correct to my knowledge as derived from the
official record. No part of the above affidavit is false and nothing material has been

kept concealed there from.
De@/ rént

Date: 04.04.2026 Punam;jp Kaur, IAS
Deputy Commissioner, Faridkot
Place: Faridkot


04.04.2026

Faridkot

04.04.2026

Faridkot
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Office of the Deputy Commissiox‘lzl:‘

No/)HL] :CEA

To,
|
2.
3
4,
3
6.

Subject:

cum-Distt. Magistrate, Faridkot
CEA Branch

Dated :03/03/2026

Senior Superintendent Of Policc,'Faridkot

Additional Deputy Commissioner (G), Faridkot

Additional Chief Administrator, Bathinda Development Authority, Bathinda

Environmental Engineer, Punjab Pollution Control Board, Faridkot
District Town Planner, Faridkot

Tehsildar, Faridkot

“NGT OA No 665/2023 regarding Nirmal Singh v/s Farid Colonizers
and Others order dated 24.02.2026”

In regards to above Hon'ble National Green Tribunal, New Delhi has directed

Regional Officer, PPCB to visit the site of Farid Enclave located on Kotkapura Road,

Faridkot and submit his report regarding the encroachment of Green Belt to office of the
undersigned. ;

As such, to assist Regional Officer, PPCB, Faridkot a committee is constituted

with following members:

1. Environmental Engineer, Punjab Pollution Control Board, Faridkot - Chairman

2. District Town Planner, Faridkot - Member
3. DSP, Faridkot - Member
4. Tehsildar, Faridkot - Member

Above committee shall visit the site and submit report regarding

encroachment of Green Belt along with its recommendations within 3 days.

Deputy Commissioner
Faridko
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Office of the Deputy Commissioner;cum-District Magistrate, Faridkot
( CEA Branch) ;
No: /S 6/CEA Dated : 06/03/2026

To
Chief Administrator,
Bathinda Development Authority,
Bathinda.

Subject: Regarding constitution of Resident Welfare Association (RWA) in M/s
Farid Enclave(Phase- | & ll), located on Kotkapura Road, Faridkot in
compliance to Hon’ble National Green Tribunal orders dated 24.02.2026
in OA No. 665 of 2023 titled as Nirmal Singh Versus State of Punjab &
Ors.

Reference: Hon’ble National Green Tribunal orders dated 24.02.2026 in OA No. 665
of 2023 titled as Nirmal Singh Versus State of Punjab & Ors.

In reference to subject cited matter, it is informed that Hon’ble National
Green Tribunal orders dated 24.02.2026 in OA No. 665 of 2023 titled as Nirmal Singh
Versus State of Punjab & Ors.In para no. 15 has directed as under:

“The District Magistrate, Bathinda and Punjab Pollution Control
Board are directed to issue appropriate directions for
constitution of RWAs if not already constituted in respect to all
residential and commercial properties. The completion
certificate, if any, issued to respondent no. 4 will be subject to
compliance by respondent no. 4 with its statutory and
contractual obligations.”

Vide notification no. 13/31/2007-6HG2/8001 dated 03.10.2007 issued by
Department of Housing and Urban Development, Government of Punjab, Chief
Administrator, Bathinda Development Authority (BDA), Bathinda has been designated as
the Competent Authorities under section 2(I) of the Punjab Apartment and Property
Regulation Act, 1995. Further as per the section 17-A.(1) of The Punjab Apartment and
Property Regulation (Amendment) Act, 2014 (Punjab Act No. 21 of 2014) dated
27.08.2014 it has been mentioned as under:

“The competent authority shall by an order direct to form an
association of residents in respect of a colony within a period
of five years from the date of issue of completion certificate for
maintenance and up-keep of common infrastructure and
facilities in the colany.”

As such you are hereby directed to comply with the orders of the Hon'ble
National Green Tribunal regarding constitution of the Resident Welfare Associations
(RWAs) in the said project and submit action taken report within 3 days so that the orders
of the Hon'ble National Green Tribunal can be complied with within timeline.

Deputy C?mmissioner
Faridkot

Ends. No: ICEA Dated: 06/03/2026
A copy of the above is being forwarded to Addtional Deputy
Commissioner (General), Faridkot for information and necessary actions, -

Deputy Commissioner
Faridkot -
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PUNJAB POLLUTION CONTROL BOARD

Environment

e e s
By et 12 o3[ 2014
To
Deputy Commissioner,
Faridkot.
Subject: Visit to M/s Farid Enclave in pursuant to Hon’ble National Green Tribuna] orders
dated 24.02.2026 in OA No. 665 of 2023 titled as Nirmal Singh Versus State of Punjab
& Ors.

Reference: Hon’ble National Green Tribunal orders dated 24.02.2026 in OA No. 665 of 2023 titled

as Nirmal Singh Versus State of Punjab & Ors. and Deputy Cemmissioner, Faridkot
office letter no. 144/CEA dated 03.03.2026.

In reference to the subject cited matter, it is submitted that the Hon’ble National Green
Tribunal orders dated 24.02.2026 in OA No. 665 of 2023 titled as Nirmal Singh Versus State of Punjab &
Ors. has directed as under:

“17. In the course of hearing, the Applicant has submitted that the part of green belt J1as
been encroached upon by the owner of Shahi Haveli.

18. The Regional Officer, PPCB is directed to visit the site of the green belt and to submit his
report regarding encroachment on green belt. In the eventuality of any encroachment
being found, the Regional Officer, PPCB shall sent copy of the report to the District
Magistrate cum Deputy Commissioner, Bathinda who shall initiate appropriate
proceedings for demolition of unauthorized constructions/removal of encroachmeny
immediately on receipt thereof and file his uction taken report at least before one day
before the next date of hearing fixed.

19. The District Magistrate cum Deputy Commissioner, Bathinda and Superintendent of
Police, Bathinda are directed to provide requisite assistance to the Applicant.”

Further, vide abovc referred letter Deputy Commissioner, Faridkot has constituted a
committee of the following members to visit the site of the Farid Enclave located on Kotkapura Road,
Faridkot and submit report regarding encroachment of green belt:

1. Environmental Engineer, Punjab Pollution Control Board, Faridkot - Chairman
2. District Town Planner, Faridkot - Member
3. DSP, Faridkot - Member
4. Tehsildar Faridkot - Member

Accordingly, site of the project was visited by the representatives of member departments op
05.03.2026 in reference to the Hon’ble Tribunal orders dated 24.02.2026 and detailed report is attached
along with for your kind perusal and futher necessary action in the matter.

H3d1 T2Yg, fedmys 33, e adere

Regional Office, Ferozepur Ro,
ad
oot Al k:y':::: g;-ln Market, Faridkot
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Subject:

10

Visit to M/s Farid Enclave in pursuant to Hon’ble National Green Tribunal
orders dated 24.02.2026 in OA No. 665 of 2023 titled as Nirmal Singh Versus
State of Punjab & Ors.

Reference: Hon’ble National Green Tribunal orders dated 24.02.2026 in OA No. 665 of 2023

titled as Nirmal Singh Versus State of Punjab & Ors. and Deputy Commissioner,
Faridkot office letter no. 144/CEA dated 03.03.2026.

In reference to the subject cited matter, it is submitted that the Hon’ble National

Green Tribunal orders dated 24.02.2026 in OA No. 665 of 2023 titled as Nirmal Singh Versus State of
Punjab & Ors. (cOpY enclosed as annexure- A) has directed as under:

«17. In the course of hearing, the Applicant has submitted that the part of green belt
has been encroached upon by the owner of Shahi Haveli.

18. The Regional Officer, PPCB is directed to visit the site of the green belt and to
submit his report regarding encroachment on green belt. In the eventuality of
any encroachment being found, the Regional Officer, PPCB shall sent copy of
the report to the District Magistrate cum Deputy Commissioner, Bathinda who
shall initiate appropriate proceedings for demolition of unauthorized
constructions/removal of encroachment immediately on receipt thereof and file
his action taken report at least before one day before the next date of hearing

fixed.

19. The District Magistrate cum Deputy Commissioner, Bathinda and Superintendent
of Police, Bathinda are directed to provide requisite assistance to the Applicant.”

Further, Deputy Commissioner, Faridkot vide above referred letter has constituted a

committee of the following members to visit the site of the Farid Enclave located on Kotkapura Road,
Faridkot and submit report regarding encroachment of green belt (copy enclosed as annexure- B):

1.

2
3.
4

Environmental Engineer, Punjab Pollution Control Board, Faridkot - Chairman
District Town Planner, Faridkot - Member
DSP, Faridkot - Member
Tehsildar Faridkot - Member

Accordingly, committee constituted by the Deputy Commissioner, Faridkot visited the

site of the project on 05.03.2026 in reference to the Hon’ble Tribunal orders dated 24.02.2026.

Details of green belt/ parks as per the approved layout plan dated 25.07.2010 for Farid

Enclave Phase -I and approved layout plan dated 15.10.2005 for Farid Enclave Phase — II and revised
approved layout plan dated 25.10.2021 (jointly for both colonies) (copy enclosed as annexure- C)
provided by the office of the Bathinda Development Authority, Bathinda is as under:

10\,;0[6 /
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Farid Enclave (Phase-1), Kotkapura Road, Faridkot

As per the ap| roved 12 out

2| Opp toPlot 4-5

T Location of Park & Green Area Dimensions | Area
1| Adjacent to Plot 50 and Opp to Plot 43-45 80'x 75 | 666.67 54-yds: —
; 64'x 75
Adjacent to Nursery School/Club site Phase-1 and | +
15'x 60' | 633.3354.y95 ——
3| Opposite to SCO 4-10 50'x 140 | 777.77 84.ydS: ——
24'9" x 50'
Triangular
4 | Opposite to SCO 1-3 Site 68.75 sq.yds.

Total Area

2146.52 sq.yds-

Farid Enclave (Phase-2), Kotkapura Road, Faridkot

As per the approved layout
S.no. Location of Park & Green Area Dimensions | Area

1 | Adjacent to Plot 177 and Opp to Plot 170-172 80'x 75' 666.67 sq.yds. |

73'x 75'
Adjacent to School/Club site Phase-2 and Opp to Plot | +

2| 111-112 15'x 60' 708.33sq.yds

3 | Opposite to SCO 11-18 40' x 160' 711.11 sq.yds.

4 | Between Plot 106 & 115 54'x 75 450sq.yds. |
Irregular
Shaped

5 | Opposite to SCO 19-24 Park 740.78 sq.yds.

Total Area 3276.89 sq.yds.

1.

L

The status of the parks/ green belts of projects at site is as under:

Farid Enclave (Phase-1), Kotkapura Road, Faridkot

Park adjacent to Plot 50 and opposite to plot 43-45:

The park has been developed in common along with the park adjacent to Plot 177 and opposite
to plot 170-172, Farid Enclave (Phase-IT) without any boundary wall in between.

At site, the park has swings, green grass landscaping with trees

planted along the boundary on

three sides. A common seating area bearing dimensions 21ft x 19ft with shed has been
constructed in North-West Corner. The residents informed that the structure has been raised for

com
area for the visitors.

ce P

mon use to protect the visitors from weather conditions and which also serves as a resting

639;E
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Faridkét,Punjab,lndia b _
favtdl(ol, Faridkol, Punjab .

Talwand! Saba Main Roatly
s 24773778
644010, Lbag /4.
475026 11:18 AM GMT+05:30
Map Camera
e

Plate-1- Photograph showing p

|common. b
T b
1= P
i

> pao &
Faridkot, Punja ndia
o Tahwandi Sabo Malrs foad, Faridkot, Farkikol, Punisb
151203, India
" | 2t 30.644010, LBhg 74.7737 78
Thursday, 05/03/2026 11:18 AWD
6PS MapCamens.

Physical Measurements of the park is tabulated below:

Plate - 1 & Plate- 2 shows the photographs of the park

S. No | Location of Park & | Dimensions as | Site verification Remarks
Green Area per approved
| map
1 Park adjacent to Plot 50 | 80 fix75ft Park  has The physical
and opposite to plot 43- developed in single | measurements
45 of Farid Enclave land strip with other | of the park are
(Phase I) park of Farid Enclave | in consonance
Phase-I1 of same size. | with the
approved
[ layout plan.

2. Park Adjacent to School/ Club site and Opp to Plot 4-5

The park has
Opp to Plo

wid

ee I

been developed in common along with the park Adj
_ jacent to School i
¢ 111-112, Farid Enclave (Phase-IT) without any boundary wall in g(e)tiv (c:lllb site and
en.
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d strip pearing
0 no.l to 6. Electricity high tension 'PO ©
nsion land striP _°
g carried out Wit

is in
ving

T}hc Pa.rk is of dimensions 64 ft x 75 ft with a rectangular extension lan
dimensions 60ft x 15 ft in front of internal SC

growth were observed in exte
Jtivation is bein,
ft x 75 ft. This park stretch
ry in between and ha

foundation and Trees alongwith wild grass
dimension 60ft x 15ft with separate boundary. Vegetable cu
few trees in other portion of park having dimension as 64
common with other park in Farid Enclave Phase-11 without any bounda
boundary on 2 sides and at the backside wall club.

W
I ;
‘& ‘r‘: aii‘.-hp' £y ;
sl g *;# Faridkot,Runjab,
* \-- hl::ndi &gu.qjﬁw_i. ,
151203, a1 1% !
Lnt30,648378; Long 74775422 g
B 1 orscisy 08/03/2026 11,31 AM GMT205:30 "
o jote mmuuycpsm\;.c.-mu .
Plate 3- Land strip of park bearing dimensions 60ft x 15ft Opp to Plot 4-5 Farid

Phase I)
e

% Faridkot,Punjab, India -
= Talwandi Sabo Main Rodd, Faridkot, Faddkot Sunjss -

e A 4
. urwdt by GPS Map Carar '

ks

Plate 4: Park portion bearing dimensions 64 ft x 75 ft developed in common with other park

in Farid Enclave Phase- II)
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n 0 g Cames

¥ i
,Punjab,lndia -

iedkot, Punjab

with park bearing dimens
vegetable cultivation

Physical Measurement of
Location of Park
& Green Area

1 Park Adjacent to
School/Club  site
Phase-1 and Opp
Farid  Enclave
(Phase ])

e

3. Park Opposite to SCO 4-10
The park site is located between
Enclave (Phase-I) on the left side of
park area has been developed

size 40 ft x 140 ft seems

boundary towards Faridkot-
Enclave Phase-1I (Opposite to SC
seems to be recently developed under
row of plants have provided and excava
The 40ft x 140 ft strip has a boundary wall on

with tree

of trees has been planted.

Diate 5: Park bearing dimen

Plate — 3, 4 and 5 shows the p

to Plot 4-5 of

-
¥ Fatwand Seo MalnFoad, Faridkot, Par

w i
PTG, )

{151203. !
gt 20.64:

Thiweday, 05/!
te . Capturme-by.GPS-

e
jons

the park is tabulated below:

Dimensions as per
approved ma

Land strip bearing
dimensions 60ft X
15ft Opp to Plot 4-5
(Phase I)

+

Land strip bearing
dimensions 64 ft x
75 ft

to

do A
64 ft x 75 fi devel
73 ft. x 75 fi. develope

India
4025, Long FA71829
B o036 11726 AWGMT405 30

amars 5

oped in Farid Enclav

hotographs of the park

Site verification

———
land strips bearing
dimensions 15ft X
60ft Opp to Plot 4-5
(Phase 1) with trees
and wild growth and
land strip bearing
dimensions 64 ft x
75 ft with trees and
vegetables
cultivation

in 2 portions having

| Gy

d in Farid Enclave Phase- 11

e Pée =1 jOint]y
) showing

Remarks

The physical
measurements of
the park aré in
consonance With
the  approved
layout plan.

Faridkot-Kotkapura Road and SCO’s (4-10) of the Farid
the approach road to the Farid Enclave Phase-I. At site, the
a boundary in between.
be existing area strip having boundary on 2 sides without any
Kotkapura Road and no boundary with park adjacent in Farid
0 11-18) of same width 40 feet. The strip of 10ft x 140 ft
green area after removing the pucca pavement as fresh
ted material of pavement was lying along the site.

2 sides. Green landscaping has been done along

plantation along the open boundary and boundary wall. In strip of 10 ft x 140 ft a row

The portion having
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-"0?: JI‘M}- 7 =
EN G ot Punjab,India W8 ==
fn?»:igkﬁudl, ?’ldio!, Faridkot, Punjab 1503, India

Lat 30.644616, Long 74776293
Thursday, 05/03/2026 11 49 AM GMT+05:30

Note : Caplured by GPS Map Camerna

1> e o s
of 140 ftx 40 ft
e ‘J,‘ \.vl.‘

e can ' =
Plate 6: Photograph showing Park Stri _
. T 7 Pl [

&

Aa
Fafidkof,Punjab;lndia -
Faridkit Rgad, Faridkot, Faridkot, Punjab 151203, Indi
Lat:30.644244, Conly 74176476 s
3 Thursday, 05/03/2026 1149 AM.GMT205:30
. M Note ; Captured by GPS Map Camers .~
! g S

_ Z N e A ST Ay .
Plate 7: Photograph showing Park Strip of 140 ft x 10 ft
Plate — 6 & 7 shows the photographs of the park

~ T > =

Physical Measurement of the park is tabulated below:

S. | Location of Park | Dimensi i ificati
b, [Caan s reonvs;;n,:, a ;s per | Site verification Remarks
I Park opposite to | 140 ft x 50 ft 2 strips have been | The physical
SCO 4-10 dfaveloged with total | measurements :f
dimensions  bearing | the park are in
140ft x 50 ft consonance with
the approved
layout plan,
Green Area Opposite to SCO 1-3

The site is located on the right side of the approach road to the Colop
KOﬂ.(apum Road in front of SCO’s adjacent to road and is not enclosed
At site only growth of some plants was observed and has not been deve

Rvide

y from the Faridkot —
Y any boundary wall
loped as park .
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RS - i, ==
Faridkot, rPunjab, India ==
2 6, Kotkapura Rd, Near shah!
ot, Punjab 151203, Iindia

7a.776314° YRane - |

shop No, &
Haveli, Faridk
Lat 30.644629° Long

developed nosite to SCO

Plate- 8- Photograph showing un
Plate — 8 shows the photographs of the park

Physical Measurement of the park is tabulated below:

S. | Location of Park Dimensions as per | Site verification Remarks

No. | & GreenArea approved map

1 Park opposite to | 249" X 50' | A triangular strip | The physical
SCO 1-3 Triangular Site measuring 249”7 X measurements of

50° having no | the area ar¢ in
plantation and only | consonance with

wild growth. the approved
layout plan.

Farid Enclave (Phase-2). Kotkapura Road, Faridkot

1. ParkAdjacent to Plot 177 and Opp to Plot 170-172
The park has been developed in common along with the park adjacent to Plot 50 and opposite

to plot 43-45, Farid Enclave (Phase-I) without any boundary wall in between.
At site, the park has swings, green grass landscaping with trees planted along the boundary on

three sides.

{ e
ce I
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ate-9-
common.
Plate — 9 sh

Physical Measurements 0
S. | Location of Park Dimensions as per | Site verification Remarks
No | & GreenArea approved ma
[ Park adjacent to|80ftx75f Park  has  been | The physical
177 and Opp to Plot developed in single measurements
170-172 Farid land strip with other | of the park are
Enclave (Phase II) park of Farid Enclave | in consonance
Phase-I of same size. | with the
approved
layout plan.

%

&

oograph sh

17

YFaridkot,Punjab,
d Talwandi Sabo
B 151203, India

Main Road, Faridka

t, Fatidkot, Punjob

773774

.'J* Lat 30.644011, Long 74. %
1:18 AM GMT+05:30

Thursday, 05/03/2026 1

» L Captured by GPS Map Camera
owi;ig park of Férici Enclave Phase —
ows the photographs of the park
f the park is tabulated below

R S B

2 g R
and Phase — 1T

developed in

2. ParkAdjacent to Sc
The park has been developed in common along with the park Adjac

Opp to Plot 4, Farid Enclave (Phase-I) without any boundary wall in between.

The park is of dir;er;:ions 73 ft x 75 ft with a rectangular extension land strip bearing

x 15 ft developed opposite to plot no 115 and 6 no. booth i

Phase-I1. Tre§ alongwith wild grass growth were observed in extension landssfrprzfr‘ 1ddi1Enc h'we

60ft x ISt? with separate boundary. Vegetable cultivation is being carried out with ft ens“fn

other portion of park having dimension as 73 ft x 75 . This park stretch is i o 'Iees.m

other park in Farid Enclave Phase-I without any boundary in between and havlix;; %]:m(;:r;mh
un on

dimensions 60ft

hool/Club site Phase-2 and Opp to Plot 111-112
ent to School/ Club site and

2 sides and at the backside wall club. The acc
wooden fencing. ess to the park was blocked with temporary
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Plate 10: Park portion bearin
ln Farld Enclave Phase- 1I)

Faridkot, Punjab,lndua

5hh~ma‘
151203, India

»
.cT;Suvms

10644025, Long 74.975429 \
owtiay, 05/03/2026 e MT+05:30

Sabo Main Road, Faridkot, Faridkot, Punjab

MapCamera

G b T

; 4
g dimensions 64 ﬁ x 75 ft developed in common w1t

g & "?

h other park

Plate- 11- Park Land str1p bearmg dlménsnons 60ﬁ X 15ft Opp to Plot 115 & 6 no. booths of
Farid Enclave (Phase IT)

Plate - 10 & 11 shows the photographs of the park

Physical Measurements of the park is tabulated below:

S.
No.

Location of Park
& Green Area

Dimensions as per
approved map

Site verification

Remarks ﬁ

1

Park Adjacent to
School/Club site
Phase-IT and Opp
to Plot 115 of
Farid  Enclave
(Phase II)

Land strip bearing
dimensions 60ft x
15ft Opp to Plot 115
in front of booths in
Farid Enclave
(Phase IT)

+

land strips bearing
dimensions 15ft x
60ft Opp to Plot 4-5
(Phase 1) with trees
and wild growth and
land strip bearmg
dimensions 64 f x

vid

75 ft with trees and

The physical
measurements of
the park are in
consonance with
the approved
layout plan,

‘R
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i i bles
‘ Land strip bearing | vegetab
| dimensions 73 ft x | cultivation
75 ft at backside of
club.

(11-18) of the Farid
I from
stretch with
hysica]

Green area Opposite to SCO 11-18 SCO's
The park site is located between Faridkot-Kotkapura Roa;i ::dFarid Enclave Phase-
Enclave (Phase-IT) on the right side of the zapproachbroan o ingle
Faridkot-Kotkapura Road. At site, the park area .has ele ve (Phase I) without any p
extension to the park opposite to SCO 4-10, Farid Encla

boundary in between. ) i il 66 0.8
The pa:l): has dimensions of 40ft x 140 ft strip af‘d hTZna lt)::[:)per:boun day i
landscaping has been done along with tree plantation along

wall.

ides. Green
d boundary

s

Plate -12- Photograph showing park of Farid Enclave Phase— II developed in front of SCO

Faridkot, Punjab;india @& ——
Faridkot Road, Faridkot, Faridkot, Punjob 151203, India
¢ Lat 30.643920, Long 74.776608
" L §] Thuesday, 05/03/2026 11:53 AM GMT+05:30
e =5 i Note : Caplured by GRS Map Camers

Plate 13 - Photograpﬁ showing park of ﬁarid Enclave Phase—
11-18.
Plate — 12 & 13 shows the photographs of the park

on of SCO

II developed in fr

Physical Measurement of the park is tabulated below:

S. Location of Park | Dimensions as per | Site verific
No | & Green Area approved map

P

ation

e
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L Park  opposite to | 140 ft x 40 ft

Green area has been

The  physical |

'l SC() 11-18 developed in Land | measurements of
| | Strip of dimensions | the park are in
. | 140 ft x 40 f consonance with
l | ‘ the  approved
S \ layout plan. |

4, Park Between Plot 106 & 115
The area has not been developed as a park and wild growth was observed at site. The site of
park falls between Plot No 106 & 115 of Farid Enclave Phase-Il. Foundation of poles of HT
wires and electricity transformer poles exists at site with wild growth.

aridkot, Punjab,lndla
Talwandi Sabo Main Road, Fackdwot, F;ﬂd‘ﬂl Pm\];m

§151203, India

¥ L5t 30)643600, Long 74.775735
8 Thuraday, 05/03/202611:3) AM GMT ¢ 0
No!- Captired by GPS Map Ca n)-l -

Plate-l4— Photograph showmg park of Farid En

clave Phase— 1 dcveloped in between plot no.

106 and 115.

Plate — 14 shows the photographs of the park

Physical Measurement of the park is tabulated below:

S. | Location of Park | Dimensions as per | Site verification Remarks |

No. | & Green Area approved map

1 Park between plot | 54 ftx 75 ft Green Area could not | The ml—

no. 106 and 115 be measured in | measurements of

absence of clear | the park are in
demarcation however | consonance with
no encroachment was | the approved
observed in the park | layout plan,
except for erection of
electricity poles

5. Park opposite to SCO 19-24 where Hotel Shahi Haveli is situated

As per the layout plan approved vide drawing No. NMIH dated 25.10.2021 the park was

proposed to be developed in L shaped layout area (740.78 ’
24 of Farid Enclave (Phase-II). Y ( S TACSeoA 1) ©

KC\ vl‘(l'-

e PP
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I'he 6 SCOs numbered as 19 to 24 of Farid Enclave (Phase-1T) have been developed as H?-:‘
Shahi Haveli and park in-front of it has been developed with grass and ornamental plants. t.ﬂe 64 9
park with area of 740.78 sq. yards, has various swings installed with m‘oveable se: ‘thi
arrangement of tables and chairs. Entry to Hotel Shahi Haveli has been provided thmuiuring
park’s central area with pucca flooring (8 ft x 40 fi). Toilets for men and women mm\k i
28.5 ft x 11.10 ft have also been developed and established in the corner area of the pa:;J =

passage of pucca flooring measuring 6 ft x40 ft to approach the tOilets: Howevlef- b
dimensions of the park are same as per the approved layout plan with hote T:zptoilets
pavement, toilets, and toilet approach pavement covering an area of 876.35 sq.-ﬁ_.d o ik
are used as a public utility. The entrance pavement and the toilet pavement divies

into 3 green sections.

. ¥ - B
1

Faricdkot,Punjab;
Fariduot Abad, Faridkot, Feddiot,
 Lat 30,643781, Long 74 776862 ,
Thursday, 06/03/2026 12:02PM G}
Caplired by GPS Map CB

and tables and ¢

3554, Long 74.777082
/03/2026 12:08 PM GMT+05.30
rad by GPS Map Gamera, e

ORI 1, s

4 ﬁ A /8,
Plate- 16- Photograph showing park area with swings and toilet sectio

(&ivc'c{@

e P

> L4
QST
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. _
Punialy 151203, India >

o

Faridkot,Punjabjindia

E £ aridkot Road, Faridkot, Farfdkot, A

K ot 30.643612, Long 74772099, = 7%

Thiarsday, 05/03/2026 1203 PM GNT40530
Note - Captured by GPS Map Camern
o )

U ampeopiomay - X —
8 Wis@ Haveli through park
\%. y‘\ \ \‘. \\?:4,,

-

ot Ao
T arie

Plate 17- Photograph showing enterance
- ’//'

79'-0"

A
to the Hotel (8 ft wide), toilet pavement (6 ft

Plate 18 — Map showing location of enterance
wide) and toilet in the park
Plate — 15, 16, 17 and 18 shows the photographs of the park

Physical Measurement of the park is tabulated below:

S. | Location of Park | Dimensions as per | Site verification Remarks
No. | & GreenArea approved map
1 Park opposite to | Having land area | Out of total area of
SCO 19-24 @740.78 sq. yds. park 560 sq. ft. (2
nos. pavement 8 ft
wide and 6 ft wide of
length 40 ft have
been provided and a
toilet section 316.35
sq. fi. approx. (28.5
ft. x 11.10 ft.) has
been provided.

loide

ée Rt
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Recommendations:
of SCO’s numbered 19 10

: ! 5q. f the park (in front ;
I. Encroachment over an area of 876.35 sq. feet of the park ( O s of which are given

24) by Hotel Shahi Haveli (M/s Farid Enclave Phase I1), the measu
below: .
' y with the
i) Entrance to Hotel Shahi Haveli- 8ft x 40 fi: The entrance path may 'be (.k?sed ?Itzzgpark.
removal of hoarding structure of Hotel Shahi Haveli to restore the l.nteg’l'l't)' o
ii) Toilets for Men and Women — 28.5 ft x 11.10 ft: Are used as a publfc utfllty.
iii) Passage provided for toilets — 6t x 40 ft: Is used to access the public toilets.

rs/officials of BDA with members of residents of Colony
ential colony

[

A committee comprising of the office 5
(Farid Enclave I & 1T) may be constituted to ensure (hat the green area of the resid

(Farid Enclave I & II) is not encroached upon by anyone in future.

District Town Planner Tehsildar

Faridkot Faridkot /\

2&‘6 \ f)\Q

Deputy Superintendent of Police Environmental Engineer
Faridkot Punjab Pollution Control Board
Faridkot
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Subject; proceedings of meeting under the cha

: Faridkot for compliance of Hon'ble Natio

24.02.2026 in OA No. 665 of 2023 titleq
punjab & Ors. Dated 25.03.2026

irmanship of Deputy Commissioner,
nal Green Tribunal orders dated

as Nirmal Singh Versus State of

peference: Letter No. CEA/175/am dated 20.03.2026 of this office.

vembers Present: 1. Representative of Senior Superintendent of Police, Faridkot

2. Additional Deputy Commissioner (General), Faridkot
3. Chief Administrator, BDA

4. Environmental Engineer, PPCB, Faridkot

5. Representatives from DTP office, Faridkot
6. Tehsildar, Faridkot

In reference to the subject cited matter, it is submitted that the Hon'ble
National Green Tribunal orders dated 24.02.2026 in OA No. 665 of 2023 titled as
Nirmal singh Versus State of Punjab & Ors. has directed as under:

w15, The District Magistrate, Faridkot and Punjab Pollution Control Board
are directed to issue appropriate directions for constitution of RWAs
jf not already constituted in respect to all residential and commercial
properties. The completion certificate, if any, issued to respondent
no. 4 will be subject to compliance by respondent no. 4 with its
statutory and contractual obligations

jz In the course of hearing, the Applicant has submitted that the part of
green belt has been encroached upon by the owner of Shahi Havell.

18. The Regional Office; PPCB is directed to visit the site of the green
pelt and to submit his report regarding encroachment on green belt.
In the eventuality of any encroachment being found, the Regional
Officer; PPCB shall sent copy of the report to the District Magistrate
cum Deputy Commissioney; Faridkot who shall initiate appropriate
proceedings for demolition of unauthorized constructions/removal of
encroachment immediately on receipt thereof and file his action
taken report at least before one day before the next date of hearing

fixed.

19, The District Magistrate cum Deputy Commissionel; Faridkot and
Superintendent of Police, Faridkot are directed to provide requisite
assistance to the Applicant.”

Further in compliance of direction 18, Regional Office PPCB, Faridkot has

submitted its report regarding encroachment on green belt the
recommendations of which are reproduced hereunder:

¥


https://v3.camscanner.com/user/download
Mobile User
24


v

1, EN

cOnsiderlng t
orders of Hon

a)

be removed. Action to be taken by committee constituted consistin
ADC(G), BDA,

25

croachment over an area of 876,35 sq. feet of the park (In front of SCO’%s

qumbered 19 to 24) by Hotel Shahi Have
T casurements of which are given below: i (M/s Farld Enclave Phase II), the

j) Entrance to Hotel Shahi Havell- 8ft x 40
: ! The entrance path
closed along with the removal of hoarding structure of Hatef Shah,/nzy .
to restore the integrity of the park. el
,1) Toilets for Meqdzr;d Women - 28.5 ft x 11.10 ft: Are used as a public utility.
",)Paisoa'/gefs provided for toilets — 6ft x 40 ft: Is used to access the public
ilets.

A committee comprising of the officers/officials of BDA with members of
residents of Colony (Farid Enclave I & II) may be constituted to ensure that
the green area of the residential colony (Farid Enclave I & 1) is not
encroached upon by anyone in future.

he above report, submissions of stakeholder departments and
ble NGT, following directions were issued:

The encroachment pertaining to the entry gate along with the hoarding to
g of

DTP, Faridkot, EE, PPCB, Faridkot and Police authorities as

members. The exercise to be completed on or by 1%t April, 2026.

b) To demarcate and enclose the
Haveli via plantation/wlred mesh/or any

boundary of the park in front of Hotel Shahi
other feasible method to block

entrance access to Hotel Shahi Haveli through the said park to restore the

integrity of the park. -Action to be taken by BDA

of public toilets inside park and declare it as a public
be handed over to the RWA

directions/ measures for constitution of RWAs if not

ct to all residential and commercial properties and
Action by BDA

¢) To take the possession
utility. - BDA and later to

d) To issue appropriate
already constituted in respe
submit report to this office within 3 days. -

Action by SSP, Faridkot
ctions to be submitted by 2™

Depu?Lommlssioner

Faridkot

e) To provide requisite police help-

The reports for compliance of above dire
April, 2026

653
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(English Translation)
Office of Deputy Commissioner, Faridkot

No. 177/CEA Date: 25.03.2026

A copy of the above in being sent to Senior Superintendent of Police/
Additional Deputy Commissioner(G), Faridkot/ Chief Administrator,
Bathinda Development Authority, Bathinda/ Executive Engineer, Punjab
Pollution Control Board, Faridkot / District Town Planner, Faridkot /
Tehsildar , Faridkot for information and further necessary actions.

For Deputy Commissioner,
Faridkot

True translation
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fone - Proceedings of meoeting under the chalrmanship of Deputy Commlssloner,
Fatldkot for compliance of Hon'blo Natlonal Green Tribunal orders Dated
24.02,2026 In OA No., 665 of 2023 titled as Mirmal Singh versus State of Punjab &
Others Dated 25,03.2026.
T - Qudaa R i yrsidtar finied abumsy, wifleaz st & wezg ¥ uze £ 1REE.

Bl 25-03-20201 '

Qudas Rt ik erd il g ol i fidt afinm, advee t 2% zdte

SR A 19l e femmie, 27 2 g it Qe Ra Sent ferairairen 4 ge@z w2t 0o fox
NFATS I8N At J13 o w |

"The encroachment pertainin
be taken by committee cons
and Police authorities as me

g to the entry gate along with the hoarding to be removed. Actlc.:m to
tituted consisting of ADC(G), BDA, DTP, Faridkot, EE, PPCB, Faridkot
mbers. The exercise to be completed on or by 1st April, 2026”

eaamewwafamm@&mweﬁmmgngwﬁw
fa»nh(éé#a‘m@aahﬁaz»mﬁ»mawmﬁﬁaml

\ o

HXH ?\m’”)‘e ‘
fiey &1 e (AF ) TITE feritame,

Sivaze| UR'E YTH& d2e8 893,

Taleaze |
%‘ QW [N o8

ﬁ.a\ma/@‘u gﬁ;ﬂ', )-h‘ YRR,
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all 56 @)

< VisitReport Farid Enclave.d... - (h

.......

-

e R e P

1g park area W1th swmgs and toilet section
Yy

‘t-. 2
A Fandkot Punjab )

% Faridkot Road, Faridkot, Farldkot Punla ) 151203 |.
\..w; Lat 30.643612, Long 74 777099 : i

g o m%&mm
g enterance (8 ft wide) to Hotel Shahi Hax

AN\ W\ s
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660 (English Translation)

Additional Deputy Commissioner (G), Faridkot

To,
Deputy Commissioner,

Faridkot

Letter No. ADC(G)/D.T.P./Faridkot/2026/123
Dated: 01/04/2026

Subject: Proceeding of meeting under the Chairmanship of Deputy
Commissioner, Faridkot for compliance of Hon’ble Green
Tribunal orders Dated: 24.02.2026 in OA No. 665 of 2023 titled
as Nirmal Singh V/s State of Punjab & Others dated 25.03.2026

Reference: With reference to the letter no. 177/CEA, Dated: 25-03-2026.

A copy of the action taken in relation to the above subject and
reference letter is enclosed with this letter and 1s being sent to you for your
information and further action.

Attached: As per the above
Additional Deputy Commissioner (QG)
Faridkot

True Translation

[Type here]
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Subject : - Proceeding of meeting under the Chairmanship of Deputy
Commissioner, Faridkot for compliance of Hon’ble Green
Tribunal orders Dated: 24.02.2026 in OA No. 665 of 2023 titled as
Nirmal Singh V/s State of Punjab & Others, Dated : 25.03.2026

Reference: With Reference to letter no : 177/ CEA, Dated: 25/03/2026

In the above subject, the Hon'ble Deputy Commissioner, Faridkot,
through the letter referred to above, issued the following orders to remove the
encroachments in the green belt in Farid Enclave Phase 1 and Farid Enclave,
Phase 2.

"The encroachment pertaining to the entry gate along with the
hoarding to be removed. Action to be taken by committee constituted
consisting of ADC(G), BDA, DTP, Faridkot, EE, PPCB, Faridkot and Police
authorities as members. The exercise to be completed on or by 1st April, 2026"

In this regard, it is informed that the encroachment has been
removed by the encroachment/violator at his own level (photo attached). The
said report is being sent to you for further action.

District Town Planner (P&R) Environment Engineer,
Faridkot Punjab Pollution Control Board,
Faridkot

Senior/Deputy Superintendent of Police Additional Chief Administrator
Faridkot BDA, Bathinda

Additional Deputy Commissioner, (General)

Faridkot

True translation

[Type here]
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Hon'ble Deputy Commissioner,
Faridkot.

Letter no. ACA/BDA/Bti/2026 /1477
Date 01/04/2026

Subject: - NGT OA no. 665/2023 regarding Nirmal Singh Chahal V/s Farid
Colonizers and Otﬁers dated 24.02.2026.

Ref.:- Your official letter no. 174 dated 20.03.2026.

With due respect, it is sut;mined that in compliance with the orders issued in
the NGT case and as directed by your good office, the progress report is as under:-

* This office has issued directions for formation of RWA to promoter and Residents of
above said colony under section 17(A) of PAPRA Act.(copy enclosed) The
concerned Welfare Society and the promoter have submitted their responses to the
same and the formation of the Resident Welfare Association (RWA) is under
process.(copies enclosed)

* Regarding the issue of encroachment of green bélt, necessary action has been done
by carrying out plantation and wiring work and possession of park is with
BDA.(photos attached)

* Manning has been carried out in front of the washrooms. (photo attached)

This is submitted for your kind information and necessary actions please.

Addiéonal j:hief Admi sm

BDA, Bathinda.
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36
(English Translation)

Bathinda Development Authority

To,

Subject:

B.D.A. Complex, Bahgu Road, Bathinda

Mr. Pradeep Kumar, son of Mr. Darshan Lal,
Marfat Baba Farid Colony, Baba Farid Enclave,
Kotkapura Road, Faridkot.

Mr. Sanjeev Kumar son of Mr. Hari Chand,

(Ms.: Farid Colonizers, Kotkapura Road, Faridkot)
Resident of Kamla Street Line,
Bazaar, Faridkot.

President, Farid Enclave Walfare Society,
Faridkot. (via email)

Letter No. C.A./B.D.A./Bathinda/2026/89-91
Dated: 25/03/2026

Regarding the establishment of R.W.A., directions issues in the case
of OA no 665 of 2023-Nirmal Singh Chahal V/s State of Punjab and
Others

A meeting was held by the undersigned on 25.03.2026 under the orders

of the Manyag NGT at the above mentioned colony and as per the decision taken in
the meeting, the promoter and the said RWA are directed to coordinate with all the
colony residents/plot holders under Section 17-A of the PAPRA Act and jointly
establish an RWA and inform this office in which the unsold plots existing in the
colony are to be represented by the promoter and the sold plots are to be represented
by the plot/house holders.

As per the above, while establishing the RWA, if it is registered with

this office under Section 17-A of the PAPRA Act, then the Honorable Court may be
informed in advance before the next date of hearing: 08.4.2026.

This should be considered extremely important.

Chief Administrator
BDA, Bathinda.
Endst. No. 92-94 Dated: 25/03/2026

A copy of the above is sent to the undersigned for information and

further action.
1. Honorable Deputy Commissioner, Faridkot.
2. Executive Engineer, Punjab Pollution Control Board, Faridkot.
3. Farid Enclave Resident Welfare Society President, House No. 93, Farid
Enclave Faridkot.

True translation Chief Administrator

BDA, Bathinda.
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Letter received from promoter

The Chief Administrator,

Bathinda Development Authority,

Bathinda.

Subject: OA No. 665 of 2023 - “Nirmal Singh Chahal vs. State of Punjab & Others” (Regarding
formation of RWA)

Respected Sir/Madam,

The applicants Pardeep Kumar Partner on behalf of M/s Baba Farid Colonizers, and Sukhbir
Singh Partner M/S Farid colonizers Farid Enclave, Kotkapura Road, Faridkot, hereby submit
the following reply in reference to your letter dated 25.03.2026, bearing No.
BDA/Bathinda/2026/89-91:

T

Itis submitted that the partners of both firms hold ownership of certain plots in their
individual capacity. The colonizer has already sold its properties to residents and
other purchasers. However, it is further clarified that the partners of Baba Farid
Colonizer and Farid Colonizer, who hold plots in their personal capacity, are willing to
become members of the Resident Welfare Association (RWA).

It is also brought to your kind notice that Sh. Nirmal Singh Chahal has filed a Public
Interest Litigation (PIL) before the Hon’ble Punjab & Haryana High Court, Chandigarh,
which is pending for 20.04.2026. In the said petition, it has been clearly stated that
the RWA (Regd.No0.1040 of 2022-23 under Societies Registration Act,1860.in regular
working till date)has already been constituted. Therefore, it is requested that this fact
may kindly be verified from Sh. Nirmal Singh Chahal.

Furthermore, the promoters have already fulfilled their obligations as per the
provisions of the Punjab Apartment and Property Regulation Act (PAPRA), 1995. It is
pertinent to mention that Section 17-A of the said Act pertains to the formation of an
association. Since the promoters have discharged their legal obligations, they no
longer have any role in the formation of the association.
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In view of the above facts, it is respectfully requested that appropriate orders may kindly be
passed.

Date: 3°-3~do&é

Submitted by: Htched : co/:y Of /776(?44 vaf ¥
Giver, v Fomouwnsble N&T

(Pardem om lagt o4t 17 Fagges

24t heteee

Partner
Whiel Shows dhe P
M/s Baba Farid Colonizers

( ¢ \VasikgVe-
Q‘,\%\,&GQA/ Detalls with pame NVAs)
i are| dalt

(Sukhbir Singh)
Partner

M/S Farid Colonizers
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" - e .
geie feasdyy, deauar 93, Suiede

afi.&.: 1040 of 2022-23 E%: faridenclavewelfaresociety@gmall.com

Usw sue: (4214912026 firgh: 30202026

éﬁ: letter received form residents
iz marfsrees, H.8.2.,
gf&sT|

femm: OA No. 665 of 2023-Nirmal Singh V/S State of Punjab and Others
@8 um gt sfos =die fesade a@dEt, deayer 93, =diwae & RWA

gE8E AEUT| .

Je U39 &: €828, afder ¢ U39 &: yuy:/dh81.8./8(897/2026/89-91
firgt 25/03/2026

HiHs H,

WA UBT eofgr yefes gdie femade a@al, deayar 93, =divdae © <At af|

udas Teer U3e mddt nry 7t 2@ fow T84t 9 RWA m28F mddt 7 g U
&3 9%, »AT €gF ga T usE mEt w9t 377 Rfons of v 53 <t we fem wa3 @t
&9 52 75, 89 RWA =@z wet »mat mfowst 68 081 udz RWA a8z 3 ufos
At A9 85It w2 yRfast 5, & Al vy it @ Frow@ e woe OF &, ° 95 feR
YASH'D Jd& .-

1. fem U337 @9 niy it & st gafedt 3 a@at & RWA afo & #Efaz &tz 3wt feg
Ag @9 & gde O fT AEt mRfedt uner mae 303 RWA s=8= &8t fagufas fsondt
nEHd &0 wEEl aet 31 feu Aew fm mpEfedt O, ¥ a@at ¥ I ust W firs
HBGEST TS TBo O YHU 25T I EME FHs1 € YEU Adt 391} A oeE &u
g=TEr arEt it wiE Uerg pfedt wae 3fo3 ofires auest ot itivme @ wesg ¥ fer
Arfeet § ufost 3 RWA izas 3 feaare disr ar dar O fa@fx forst manmr fsone
waAg Adl JEt Al fen T ferg RWA Jfoe & e aarfedt ot »ifenr 72 5 a8 2
ydy § Ieur Ine BE wevEr aEt 9

2. it S@aT R9 RWA 78z mfdt ufost 3t firdt 24-03-2026 & watiar fout afimss,
gotede #it § U39 fom @ &a31 a9 82 of /) (U3 avm d)

2.mwaévmaﬁawmah@ww§w%mwﬁg@mfm
BEl 85" &% TS SBaEmet 7t vy It &S 7 e 31 A S wt wmet mEdt

aet guor GudEn st 31 fen wEt Bt o TEST sEaiet aidt @t vy @ weT o
13T 7% w |

F. fa9H® (AW YTa- 98158-21040, 7, INGT TFu 833 84631-13922, 7. goiwed TR 58~ 9815169775,
A. uawtT fifwr aelens- B1465-35652, M. waw fifu- 69683-60301, w. umty fifur #g- 99889-95454,
. B3tz - 97796-00352, A, goufts fifw- 98725-06412, A. gofdea filur Fat- 98141-28653
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1. THEEFG THTET Wi T IEAT © BI3 A9 oY WY @3 9T T5, AIS § oY e 3uEls
Fae fonr 3 w3 TEST T vieT i3 §99 Aew I |3 9t | few madt »y At § ufost
& & S Uz T It gles dtzr famor /| fem wEGt ) @R woda e w3 afanrer

T &9z, BTy fe CWP-5183-2024 303 o137 famrr & wid famet maeret 9 o3t 3
fer 3w &9 wiru ¥ T=39 & <& uedt gEfenr famr 31

4. mmswxmaﬁamwas@zmm%sw%mwﬁ 14
TS BHtE 2 =T e A, @mm—n@aﬁaaﬁmmaza%vﬁafwm fem
nau“tfewnd‘aaan%nmaﬁwqugm 5ot fdt fel s faor )

5. aBA ¥ wig A 593 7Y WY w3 IEAT F'O9 §E aHIIS dudan Hedw v uE
w?ae&é%nﬁ?mazﬂ‘aaaﬁnéwwmﬁn%qswmﬁm
atsr 7 foor ¥ fqur aoa €9t € HET EHE ©RE WE|

6. mmsmaaamwm%mmmwwm
Wﬁm%wﬁbﬁmﬁmmﬁmﬁmﬂ'ﬁl feg yafast »iv
3 78 St 38 It T3 mm%m?mmﬁémﬁﬁm%
mﬁwﬁmmﬁ 87 fsmt frda w & gefonr famr 3, €W de sl
e | TEAT O wafia Far vid mm%ﬁm&?mmmmaﬂ?
Sfenr 3, 87 gzwfenr 72 1SCO 19 T 24 ¥ FoM2 uSd W3 udlder 3 37 &arfen
TEST HIH FITEenr 21 SCO A, 19 T 24 wiY uwe A9 101 ¥ f¥gars wafew 35 (Rigr
IR3") 3 i3 Ffed aEaT 2STenT WE I SSET & RUDTE! 92 o uel T a@at € wod
ﬁmmmmwm@mmmwaﬁ{@ﬁz‘tmémm
awﬁﬁumwm@wﬁm;mmmwammmﬁz
il

wHT AT a@at feedt nmy # & ¥53t aoe Ot f3 a@t & RWA 528 a
&mﬂa’xﬁfawaféa%w%m%m%mmm»émw
d9¢e, mmm#xaM%Mﬁum&aRWAwﬁea‘m
mm?m%m%#&mw&n@an?ﬁmn@mﬁ%m

aud 28T WE Tl

dsere Rfaz |
Gzam:
039 &: AY firgt: Rp-0\-202-6

mwm%mﬁmmﬁmmmmwam

| Hauar fsuet afiraq, sdleae /\\,m %(

2, IanaTal fename, Uae YTHE deas 5393,

B Gl et e e

/ e Chdort G
R. fsans frur yors- 98159-21840, A, IHFT TR B973- 94631-1 3922, R, ﬁﬁ TAw 5a- 9815169775,

R, Ut fiw ootes- 81465-35652, K. gaors fiw- 8068360301, 7. vowdle fifw fio- 99889-85454,
R, H3A1T fiw- §7796-00352, ¥, Ttz fifw- 98725-06412, W, Fafdes fw mat- 88141-28653
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Farid Enclave Welfare Society

Farid Enclave, Kotkapura Road, Faridkot-151203
Reg. No : 1040 of 2022-23 E-mail:faridenclavewelfaresocity(@gmail

To,

Chief Administrator, B.D.A.
Bathinda.

Subject :  OA No. 665 of 2023-Nirmal Singh V/S State of Punjab and Others regarding
creation of RWA of Farid Enclave Colony, Kotkapura Road, Faridkot.

Reference: Letter No. BDA, Bathinda's letter No. C.A./BDA/Bathinda/2026/89-91 dated
25/03/2026

Respected Sir,

We are residents of PUDA approved Farid Enclave Colony, Kotkapura Road,
Faridkot. Regarding the above reference letter, we fully agree to follow the orders passed by
you regarding the construction of RWA in this colony and all the houses that are currently built
in the colony, they give their consent to build RWA. But before building RWA, we have some
requests and problems, which we want to put in front of you, which are as follows:-

1. In this letter, you have addressed our society as the RWA of the colony. We want to
make it clear that our society has not been formed as per the rules laid down for forming
an RWA under the PAPRA Act. It is just a society, which was formed by some houses
of the colony to run the colony properly after the colonizers left the colony and was
registered under the Punjab Society Act. Your office has already refused to consider this
society as an RWA because it was not established as per the rules. Therefore, instead of
calling it an RWA, it should be considered a society which has been formed to keep the
colony running.

2. We have already written a letter to the Honorable Deputy Commissioner, Faridkot on
24-03-2026 requesting for the construction of RWA in the colony. (Enclosed with the
letter)

Information about the ownership of vacant plots is available only with the colonizers
and your office. Therefore, they can be contacted only through the colonizers or you.
We do not have any information available regarding the commercial plots. Therefore,
they should be contacted through the colonizers or your office.

3. Many works of the colony are still left incomplete by the colonizers, the school has been
converted into a club and illegal encroachments have been made inside and outside the
colony. You have already been informed about this through various letters. A case has
been filed in this regard in the Hon'ble Punjab and Haryana High Court, Chandigarh
under CWP-5183-2024 and the hearing of which is going on. Your office has also been
made a party in this case.

True translation
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670 4. Due to the colonizers not operating the STP properly and the 14 kanals of land that was

left for the water of the STP, it has been illegally cut into colonies and sold. A case in
this regard is pending in the National Green Tribunal, New Delhi.

. Many houses in the colony and commercial complexes built outside the colony are still

not paying for sewerage and water usage for a long time and their expenses are also
being borne by some of our houses. Please pay their dues.

. This society had earlier informed us about the problems we are facing through various

letters and requested to resolve them. These problems are still the same today. The first
and foremost problem and complaint among these problems is that the club built on the
site of the school in the colony has been built against the rules and should be closed. The
illegal encroachment on the religious place and servant quarters built on the walk works
of the colony should be removed. The illegal encroachment on the park and parking lot
in front of SCO 19 to 24 should be removed. The illegal encroachment on the service
lane (shared road) between SCO No. 19 to 24 and Plot No. 101 should be removed. The
illegal connections from outside and inside the colony to the water supplied to the colony
should be closed. A community hall should be constructed in the colony. The roads in
the colony should be newly constructed with new gravel and paving.

We request all the colony residents to keep the above mentioned points

in mind while constructing the RWA of the colony and also to keep in mind the case filed
by us in the Hon'ble Punjab and Haryana High Court, Chandigarh. Before constructing the
RWA in the colony, our problems should be resolved on priority basis and the illegal
encroachments inside and outside the colony should be removed.

Thanking You
Copy: Letter No. SM Dated: 30-07-2026
A copy of the above is sent to the following for information and further action.
1. Hon’ble Deputy Commissioner, Faridkot
2. Executive Engineer, Punjab Pollution Control Board, Faridkot

True translation
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To

The Deputy Commissioner

Farigkot
Dated: .. Ab.-.23.7.£0.0-6 %L

24y .
Subject: Regarding the formation of an RWA for Farid Enclave.
Colony, Kotkapura Road, Faridkot.

Respected Madam,

In connection with the above subject, We. all the residents
of the colony, request you that an RWA (Resident Welfare Association)
<hould be formed according to the instructions issued by Punjab
Government and PUDA/BDA for the formation of RWA for Farid Enclave
Colony, Kotkapura Road, Faridkot by including colonizers, all plot
holders, residents, shop owners, and commercial units of the colony.
Currently, a few houses together are managing all the expenses of the

colony, but some houses are not contributing money. Due to this, a
notice has already been received to disconnect the electricity connection
of the water motor that supplies water to the colony. We have made a
request regarding this to you earlier as well. Kindly form a Resident
Welfare Association (RWA) accordingly instructions issued by Punjab
Government and PUDA/BDA for the formation of RWA for our colony by
including colonizers, all plot holders, residents, shop OWNErS, and
commercial units so that the colony can be managed property.

Thank you.

Yours faithfully, /\j
All colony residents, ' 5
Farid Enclave Colony, , M S
Kotkapura Road, Faridkot. ¢, \ o>
Ryt fawadBngh Rt
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